LI STED ON 30. 08. 2013
COURT NO. 4
| TEM NO. 34
SEC. | VA
I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

PETITION FOR SPECIAL LEAVE TO APPEAL (CIVIL) NO 29736 OF 2011
W TH PRAYER FOR | NTERI M RELI EF

Akash Thr. Father & Legal Guardi an ... PETI TI ONER
VERSUS
Jogi nder Singh & Os. .. . RESPONDENTS

OFFI CE REPORT

The matter above nentioned was |isted before the Hon' ble Court
on 21.10.2011, when the Court was pleased to pass the follow ng
O der:

" Del ay condoned.

Notice.”

Accordi ngly, show cause notice was issued to all the three
respondents on 3.11.2011 by Regd. AD and dasti in addition also
issued to the Counsel for the petitioner. M. Mnjeet Chaw a,
Advocat e has on 24.10.2012 put in appearance on behal f of respondent
No. 3 and has on 4.6.2012 filed counter affidavit and the sanme has
been included in the paper books. Neither AD card nor unserved cover
contai ning the notice has been received back in respect of Respondent
Nos. 1 & 2.

Servi ce of show cause notice is not conplete on Respondent Nos.
1 & 2.

It is submtted that pursuant to Ld. Registrar's Oder dated
16.12. 2011, show cause notice was issued to Respondent Nos. 1 & 2

through District & Session Court and dasti in addition on 19.1.2012

and a service report dated 30.1.2012 has been received fromthe



-2-
District & Session Judge, Indore, MP stating therein that Respondent
nos. 1 & 2 could not be served as they have left the said address
since |last three years and their where-abouts are not known and the
Counsel for the petitioner has also not filed the affidavit of dasti
servi ce.

Thereafter, the matter was listed before the Ld. Registrar on
3.8.2012 with an office report dated 1.8.2012, when he passed the
foll owi ng Order:

“The | earned counsel for the petitioner
says that they want to del ete respondent
Nos.1 and 2 and wll file appropriate
application at the earliest since they
have yet to receive the affidavit for
such application.

Li st before the Hon'ble Judge in Chanbers
after 16.8.2012 either for adjudication
of application, if any filed for deleting
respondent Nos.1 and 2 or for non-
prosecuti on agai nst such respondents.”

It is submtted that pursuant to the Hon'ble Judge in Chanber's
order dated 23.07.2013 respondent nos. 1 and 2 have been del eted from
the array of the parties. Cause title has been anended accordi ngly.

The matter above nentioned is listed before the Hon'ble Court
with this office report.

Dated this the 27t" day of August, 2013.

ASSI STANT REQ STRAR

COPY TO: M. Saurabh Trivedi, Advocate.
Ms. Manjeet Chawl a, Advocate ASSI STANT REGQ STRAR
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